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Iseue notice to show Cause 

l as to why this application shall 

snot be admitted. Returnable by*- fou,. 

weeks. 

Also issue notice to show cause 

as to why interim order as prayed 

I for shall not be granted. Mr.A.Oeb 

Roy, learned Sr,C.G.S,C. accepts 

notice. Returnable by 26.9.02. 

List on 25.9.02 for show caus. 
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26.9.202 	Heard Mr-U&IBoSaha t  learned7. 

ourisel for- the applicant assisted1by Mr 

M •Mishra at length • Earlier n{ces 

wer issued to the respondents 	show 

caus as to why an interim or3r would 

not to •e passed. No return o far filed 
C I sidering the factf and circuiu-  

stantes o the case and pIso the nature 
of the order for trans$r and posting of 

the applicat., the opiration of the impu.. 

gned order date 10 .2002 shall remain 
suspended till t next date. Let the 
respondents su 	ta return on or befc 
10.10.2002, ? matte shall again be 
posted for 	ssion on 10.10.2002. In 
view of the suspension' o the impugned 

order the espondents are rectected to 

allow t applicant to work n his post 

prior o posting. 

The reondents may come for modi-
fic t1rnI* Otheeantjme. 

H 
Vico-Chai. rman 
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26.9.02 	NeardMr. U.B.Saha, learned Sr. 
I 
	

counsel for the applicant assisted by 

-. 	Mr. M.K.Mishra at length. Earlier 

Notices mere 11ued on the respondents 

to show cause as to Why an interim 
order would not be passed. No return 

so far is filód. 

Considering the faces and 

circumstances of the case and also 

the nature of the order for transfer 

and posting of the applicant and other 

attending circumstanceS, we are of the 

opinion that an interim order is called 

for. We accordingly order upon the 

respondents to keep in abeyance the 

impugned Muno No.vLz/1.4/2002s2003 

dated 10.9.2002 transferring the applic*r 

cant from Agartala, 'she impugned order 
of transfer shall relmain  suspended 

in the mean1rne. 

Let the respondents suInit 

its objection/statanent in writing, if 

any. The case shall be posted again 

on 10.10.2002 for adm±sion and further 

orders. It would alsoLoen to the 

respondents to come up for modiication/ 
vacation of the interim order, if they 
are so advised. 
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ip IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

eP 

Original Application No.307 of 2002 
Original Application No.308 of 2002 
Original Application No.309 of 2002 

And 
Original Application No.310 of 2002 

With 
Misc. Petition N0.133 of 2002 (In O.A.No.307/2002) 

Date of decision: This the 11th day of October 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K.Sharma, Administrative Member 

O.Ao.307/2002 

SmAniva Dutta, Postal Assistant, 
Wife of Sri Tirthankar Chowdhury, 
Joynagar, Agartala. 

0.A..No.308/2002 

Sri Janardhan Debnath, Postal Assistant, 
Resident of Sripalli, Badharghat, 
Arunchatinagar, Agartala. 

0.A.No.309/2002 

Sri Haru Dasgupta, Postal Assistant, 
Resident of Bhattapukur, 
Arunchatinagar, Agartala. 

O.A.No.310/2002 

Smt Ajita Dutta, Postal Assistant, 
Wife of Sri Prabal Dutta, 
Jag.annath Bari Road, Agartala 	 Applicants 

By Advocates Mr U.B. Saha, Mr M.K. Misra and 
Mr D.C. Nath. 

- versus - 

1. The Union of India, represented by the 
Secretary, Ministry of Communication, 
Government of India, 
New Delhi. 

, 2. The Director General, Posts, 
• 	 Dak Bhawan, New Delhi. 

The Chief Postmaster Genetal, 
North Eastern Circle, Shillong. 
The Director of Postal Service (Head Quarters), 
Office of the Chief Postmaster General, 
North Eastern Circle, Shillong. 
The Director, Postal Services, 
Agartala Division, Agartala. 

.4 
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6 SmtTrishalJitSethi, 

Director of Postal Services, 
Agartala Division, Agartala. 
Sri Lalhluna, 
Director Postal Services (Head Quarters), 
Office of the Chief Post Master General, 
Shillong. 
Sri B.R. Haldar, 
Asstt. Director, 
Office of the Chief Post Master General, 
Shillong. 	 ......Respondents 

By Advocates Mr A. Deb Roy., Sr. C.G.S.C. and 
Mr B.C. Pathak, Addi. C.G.S.C. 

ORDER 

CHOWDHIJRY. J. (V..C.) 

The issue is identical in all the four O.A.s 

concerning the legitimacy of the impugned order dated 

10.9.2002 transferring the four applicants from Agartala 

Postal Division. The text of the order is reproduced 

below: 

'The Chief Postmaster General, North Eastern 
Circle, Shillong hereby ,  ordered the 
transfer/posting of the following officials of 
Agartala Postal Division under Rule 7 of P&T 
Manual Vol.IV to have immediate effect and in the 
interest of service. 

Sl. Name of official and 	Postal Division to 
No. Present place of post- 	which posted on 

ing 	 . 	transfer 

Shri Janardhan Debnath, Meghalaya Division 
PA, Agartala HO 
Shri Haru Das Gupta, 	Meghalaya Division 
PA, Agartala HO 
Smti Aniva Dutta, PA, 	Dha.rmanagar Division 
Agartala HO. 
Smti Ajitá Dutta, PA, 	Dharmanagar Division 
0/0 DPS Agartala 

The above four (4) officials who are being 
transferred out of Agrtala Postal Division should 
be relieved within 14th September 2002 positively. 
If.  they are not relieved within the stipulated 
date, they will be deenied to have been relieved. 

I"., 
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The Sr. Supdt. of P.0.s, Meghalaya Division, 
Shillong will immediately issue the posting order 
•in respect of Shri Janardhan Debnath and Shri Haru 
Das Gupta. The Supdt. of P.O.s, Dharmanagar 
Division will also immediately issue the posting 
order in respect of Smti Aniva Dutta and Smti 
Ajita Dutta." 

The applicants assailed the order of transfer as 

arbitrary, discriminatory and unlawful vitiated by 

improper exercise of power. 

2. 	In view of the commonality of the factual matrix, 

the facts mentioned in 0.A.No.307 of 2002 are referred 

to hereinbelow for the purpose of adjudication of all the 

four app.Lications: 

The applicant in O.A.No.307/2002 'claimed to be the 

Treasurer of the Agartala Division, Branch of All India 

Postal Employees' Union, Group C; the applicant in 

O.A.No.308/2002 similarly ci.aimed to be the President of 

Agartala Division, Branch of All India Postal Employees 

Union, Group C; the applicant in 0.A.No.309/2002 claimed 

to be the Divisional Secretary of Agartala Division, 

Branch of All India Postal Employees Union, Group C and 

the applicant in 0.A.310/2002 claimed to be the, Vice-

President of Agartala Division, Branch of All India 

Postal Employees Union, Group C. The applicants, inter 

alià pleaded about the General Strike of Postal Employees 

that took place from 5.12.2000 to 18.12.2000 for 

fulfi1ling.the economic demand of the employees of the 

Postal Department. It was also stated that the 

aforementioned strike' was declared illegal by the 

authority, but due to mass employees participation, the 

authority could not initiate any disciplinary action 

against the Postal Employees including the applicants. 

The respondent No.6 joined as a Director of Postal 

Services, Agartala Division on 20.12.2000. According to 

the. . ..... 
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the appj.icants the respondent No.6, on her joining as 

such tried to interfere in the Trade Union activities of 

the applicant's Association/Union work and threatened the 

Postal Groups C and D employees, who are the members of 

the. Uhion The applicants also referred to the incident 

that took place on 5.8.2002. It was also pleaded that on 

29 and 30, July 2002 the respondent No.6 as Director, 

Postal Services, Agartala Division issued chargesheets to 

Shri Mrjnal Kanti Das, Postal Assistant and ShriKanti 

Ranjan Debbarma, Deputy Post Master, Agartala Head 

Office. It was stated that for the aforementioned action 

of the respondent No.6 the . general employees of the 

Postal Department, Agartala Division expressed their 

unhappiness. According to the applicants a delegation of 

ten members of the All India Postal. Employees Union Group 

C and D and National Union of Postal Employees Group C 

and D met the respondent No.6 in her Chamber at 11.00 

A.M. under the leadership of the applicants and others 

with a request to withdraw the chargesheets issued under. ~ 

the relevant rules against the two employees. The 

respondent No.6 misbehaved with the Union leaders 

including the applicants:and threatenedthem at the ........ 

discussion. The applicants also referred to a 

communication dated 6.8.2002 sent by . the respondent No.6 

addressed to the Chief Secretary, Government of Tripura. 

According to the applicants the allegations made by the 

respondent No.6 against the applicants and the associates 

in the letter dated 6.8.2002 were false and fabricated 

and the same was done only to harass the applicants and 

the members of the Union to dissuade them from continuing 

with their Union activities for the interest of the 

Postal ......... 
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Postal employees. It was also pleaded that on the 

information received from the respondent. No.6,.:the Chief 

Post Master General, N.E. Circle, Shillong sent two 

officers, namely the Director, Postal Services (HQ), 

Office of the Chief Post Master General and an Assistant 

Director of the Office of the Chief Post Master General 

for an enquiry about the alleged incident that took place 

on 5.8.2002. The two officers came to Agartala on 

29.8.2002 and discussed with the applicant and other 

employees who were in the dlegation at the time of 

discussions in the chamber of the respondeht No.6. 

According to the applicants after enquiry nothing was 

found, however, surprisingly by the impugned order dated 

10.9.2002, the applicants were illegally trai)sferred. 

Hence the present applications assailing the impugned 

order of transfer asviolative of Rules 37 and 37A of the 

P&T Manual and F.R. 15. The applicants also assailed the 

order of transfer as arbitrary, discriminatory and 

malafide and contended that the said order was'.not passed 

in public interest. 

3. 	We issued notice on the respondents on 23.9.2002 

and also issued notice as to why interim order should not 

be granted. On the returnable date, i.e. 26.9.2002 we 

passed an interim order keeping in abeyance the impugned 

Memo dated 10.9.2002 and ordered the respondents to 

submit written statement/objection in writing. 

Accordingly, the matter was posted to 10.10.2002 for 

admission. The respondents submitted written statement 

opposing the applications and also submitted a Misc. 

Petition No.133/2002 in O.A.No.307/2002 praying for 

vacation and/or modification of the interim order dated 

26.9.2002. 

'I 
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4. 	We' have heard Mr U.B. Saha, learned Sr counsel 

for the applicantS assisted. 	Mr M.K. Mlsra, Advocate, 

at length. We have also heard Mr A. Deb Roy, learned 'Sr. 

C.G.S.C. as well as Mr B.C. Pathak, learned Addi. 

p 

C.G.S.C. appearing on behalf of the respondents. The 	
II 

learned Sr. counsel for the applicants took pain in 

placing before us the materials on record in support of 

his case. The learned Sr. Counsel also referred to the 

provisions ':f Rule 37 of the P&T 'Manual as well as the 

provisions of F.R. 15 and 22. Referring to the factual 

.ç,QnstitUefltSi the larnd Sr.'., counsel, for the applicaflt.S 

submitted that the impugned order was passed as a measure 

of punishment and the alleged allegations mentioned in 

the complaint were the foundation of the order of 

transfer which was per se punitive in character. The 

learned Sr. counsel submitted that the order of tr'ansfer 

was grounded on malafide and extraneous considerati05 
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and therefore, the same washable to be set aside and 

'quashed. The learned. Sr. counsel had also drawn our 

attention to thejudgrflent rendered by the Ahmedabad Bench 

of the Tribunal and submitted that the Ahmedabad Bench by 

judgrnett and order dated 21.12.195 in'O.A.NoS.250i 267, 

268 of 1994 and like cases held, that. the department 

itself had kept in abeyance the operation of 'Rule 37 

itself and therefore, the impugned order of transfer in 

those"caseS were set aside and quashed. The learned Sr. 

counsel also referred to the decision rendered by the 

Gauháti Hgih Court in Lilaram Bora Vs. Union of India and 

others', reported in'1982 (1) GLR 366; Ramzan Ahi Ahined 

Vs. Taiyab Ahi Ahmed, reported in 1998(2) GLT 2.42 and 

Nikunja Ch Deka Vs. Assam Agricultural university and 

others, reported in 1992 (2)...GLT 555. 

1.4 
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5. 	The learned counsel for the respondents opposing 

the claim of the applicants referred to the facts 

mentioned in the written statement as well as to the 

Misc. petition No.133/2002 praying for vacation of the 

interim order. The learned counsel for the respondents 

submitted that the impugned order of transfer was passed 

due to administrative exigency so that the administration 

could run smoothly and subserve the public interest. Mr 

A. DebRoy, lerned Sr. C.G.S.C., stated that the transfer 

of a Government servant is an incidence of the service 

and that a GovernrAent servantdo.es not possess a right not 

to be removed from a place of posting. The Tribunal 

inexercising power under Section 19 of the Administrative 

Triobunals Act, 1985 is not to act as an Appellate 

Authority. Mr B.C. Pathak, learned Addl. C.G.S.C., 

referring to the fact situation, submitted that the 

impugned order was passed on administrative grounds and 

since the said order was not violative of the statutory 

rules or consitutionaJ. provisions, the Tribunal would 

refrain from interfering with the administrative decision 

passed by the authority bonafide. Mr B.C. Pathak also 

sought to distinguish the cases referred to by the 

learned Sr. counsel for the applicants. 

	

6. 	Transfer is always understood and construed as an 

incidence of service and therefore, it does not result in 

any alteration of the conditions of service. F.R. 15 (a) 

empowers the authority to transfer a Government servant 

from one post to another; provided that except- (1) on 

account of inefficiency or misbehaviour, or (2) on his 

written request, a Government servant shall not be 

transferred substantively to, or, except in a case 

covered ....... 
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covered by Rule 49, appointed to officiate in a post 

carrying less pay than the pay of the permanent post on 

which he holds a lien, or would hold a lien had his lien 

not been suspended under Rule 14. But then, all powers 

must conform to the norms enshrined in 1 Article 14 of 

the Constitution of India. Non-arbitrariness is an 

essential ingredient of Article 14 of the Constitution. A 

malafide exercise of power or for jthat matter arbitrary 

exercise of power or a transfer order passed malafide is 

obviously unlawful. The order is to be tested in the 

context of the fac situation. Chapter 1:1 of the P&T 

Manual Vol.IV regulates the transfer and posting. Under 

Rule 37 all officials of the department are liable to be 

transferred to any part of ,  India unless it is expressly 

orderedotherwise for any patticular class or classes of 

officials. Transfers should not, however, be ordered 

except Then advisable in the interests of public service. 

Postmen., village postmen and Class IV servants should 

not, except for very special reasons, be transferred from 

one district to another..All transfers must be subject, to 

the conditions laid down in Fundamental Rules 15 and 22. 

Under Rule 37-A transfers.should generally be mae:in. 

April of each year so "that theeducation of school going 

children of the staff isnot dislocated. In emergent case 

or cases of promotion these restrictions will naturally 

not be applicable. 

7. 	Mr U.B. Saha, the learned Sr. counsel for the 

applicants particularly emphasised the complaint lodged 

by the respondent No.6' by her communication dated 

6.8.2002: addressed to the Chief Secretary and also to the 

note submitted by the Inquiry Officer and the Director of 

Postal Services dated 5.9.2002. It would be appropriate 

in ......... 

 

 



in this context to refer to the communication dated 

6.8.2002 submitted by the respondent No.6 to the Chief 

Secretary, which reads as follows: 

"This is to report to you the ugly incident 
involving gherao and assault on Director Postal 
Services, Agartala on 5th August 2002: 
On 5th Aug I went to my office at around 10 A.M. A 
little thereafter, the union leaders, Mr Janardan 
Debnath and Mr Haru Dasgupta and others came to my 
chamber and demanded that the charge sheet issued 
by the department to Shri Kanti Debbarma Deputy 
Post Master, must be withdrawn immediately as he 
is due to retire soon. I explained that thepower 
to withdraw a charge sheet is vested with the 
Chief Post Master General (Chief PMG) who is at 
Shillong. They were however very vociferous and, 
insistent, upon which I suggested that a 
representation may be submitted which I could 
forward to the Chief PMG for. necessary action. 
They refused to do so, and insisted upon me to 
withdraw it at once. 
At this stage, I spoke on phone to the Director 
Postal Services (HQ) in the 0/0 Chief P-MG Shillong 
who also spoke to Shri Janardan Debnath explaining 
to him that they may submit a representation to 
his office through the DPS Agartala. To this also, 
they did not agree and became more agitated and 
started shouting slogans and using objectionable 
]nguage. 
.Thereafter (another 5 minutes or so) I got up and 
walked towards the door. Shri Haru Dasgupta and 
another employee (an Extra Depttl Stamp Vendor - 
union leader of the ED Agents- posted at 
Secretariate Post Office whose name I can't 
recall) blocked the door physically, and two 
ladies Smt Aniva Dutta and Smt Ajita Datta held me 
by the upper arms and..dragged me into another 
room. I was so taken aback, that I screamed 
loudly, cryingfor help. Nevertheless, they forced 
me into a corner of the room and illegally 
detained me there. 
I also saw that outside my chamber, in the 
corridor, there were about 100 odd people 
stationed. in this room several ladies and men 
gheraod me. Mr Haru Dasgupta repeatedly taunted me 
and gave inciting speeches against me with 
wrongful and malicious statements. From time to 
time, Shri Janardan Debnath would come to me and 
give ultimatum to sign the papers for withdrawing 
the charge sheet. He said that as soon as I sign 
it, I will be allowed to go. 1 just kept quiet 
each time. 

1 then went towards the window and on seeing some 
police constables below, I shouted and screamed 
for help, beating the window grills with my hands 
to draw their attention. I may mention that the 
West Police Station is right opposite the Head 
Post Office and the office of DPS, but no one came 
from the police station to help. At this Mrs Aniva 

ow l  
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Datta told me caustically 'Madam, this is Tripura. 
No police will come to help you' I suppose this 
statement speaks volumes about the state of 
affairs. 
At around 1-30 P.M. again, Mr Janardan Debnath 
came up to me and said to me in a confidential 

• tone that the situation is reaching boiling point 
and if I don't sign the papers immediately, it 
will explode and no one will'be in a position to 
protect me from the crowd outside. 
Gradually, the situation changed for the worse. 

• The postal staff started leaving the room and in 
their place dangerous looking men and women 
gathered around me. I sensed that the situation is 
becoming more tense and mortally dangerous for me, 
so when Mr Janardan Debnath came to me again, I 

• requested to be allowed to speak to the Chief PMG 
• so that I may be able to sign the papers for 
withdrawal of the charge sheet. Thereafter, I 
spoke to the Chief PMG who at first did not agree. 
It was only ftfter I convinced him that I was in 
grave danger, he said that I could sign whatever 
was necessary for my safety and security. I then 
signed the papers withdrawing the charge sheet, 
and only then, was I allowed to go. 
1 am deeply tormented and shocked by this incident 
and appeal to your. kind self to take necessary 
action in the matter. The safety and security of 
the Centrl govt. officers posted in Tripura is the 
responsibility of the State Govt. In fact, I fear 
for my life and that of my family including my two 
small children, and I humbly submit for necessary 
security for self and family. It is due to this 
•deep sense of fear and shock and fearing for the 
safety of my children that I have not lodged a 
formal FIR with. the police. As a lady officer 
serving with sincerity and dedication in this far 
flung North Eastern Region of the country and 
working hard to improve the Postal Services in the 
• State, this incident came as the most fearful 
inghtmare to me." 

The learned Sr. counsel for the applicant also brought to 

our notice the communication sent by respondent No.6 

addressed to the Chief Post Master Generali N.E. Circle, 

Shil].ong drawing the attention of the Chief Post Master 

General. In the aforesaid communication, the respondent 

No.6 reported her version of the events that took place 

on 5.8.2002. In the said communication the respondent 

No.6 only reflected the apprehension of the Director of 

PostL Services, Agartala (respondent .  No.6) because of 

the events that took place. Admittedly, the,Union leaders 

I 
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t 
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•1 
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who approached the respondent No.6 on 5.8.2002'demanded 

for withdrawal of the chargesheet issued against one of 

the Deputy Postmaster, who was due to retire soon. In the 

communication the respondent N0.6 also narrated what 

transpired on that day which was similar to that 

reflected in her communication addressed to the Chief 

Secretary on 6.8.2002. Some of the passages of the 

communication addressed to the Chief Post Master General 

are reproduced below: 

II 

1 explained that the 'disciplinary cases' are 
totally beyotid the purview of the unions and 
moreover the power to withdraw a charge sheet is 
vested with the Chief PMG who is at Shillong. They 
were however very vociferous and insistent., upon 
which I suggested that a representation may be 
submitted which I could forward to the Chief PMG 
for consideration. They refused to do so, and 
insisted upon me to withdraw it at once and their 
protests also starting taking an ugly turn. 

Thereafter (another 5 minutes or so) I got up and 
walked towards the door. Shri Haru Dasgupta and 
another employee (an Extra Depttl(GDS) Stamp. 
Vendor- union leader of the.ED Agents- posted at 
Secretariat Sub Post Office whose name I can't 
recall) blocked the door physically, and two 
ladies Smt Aniva Dutta (who works in Accounts 
branch of Agartala HO) and Smt Ajita Datta 
(Divisional office) held me by the upper arms and 
dragged me into another room. I was so taken 
aback, that I screamed loudly, crying for help. 
Nevertheless, they forced me into a corner of the 
room and illegally detained me there. 

I also saw that outside my chamber, in the 
corridor, there were about 100 odd people 
stationed. In this room several ladies and men 
gheraoed me. Mr Haru Dasgupta repeatedly taunted 
me and gave inciting speeches against me with 
wrongful and malicious statements. This continued 
for quite some time. From time to time, Shri 
Janardan Debnath would come to me and give 
ultimatum to sign the papers for withdrawing the 
charge sheet. He said that as soon as I sign it, I 
will be allowed to go. 
T then went towards the window and on seeing some 
police constables below, I shouted and screamed 
for help, beating the window grills with my hands 
to draw their attention. I may mention that the 
West Police Station is right Opposite the Head 
Post Office and the office of DPS, but no one came 
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from the police station to help. At this, Mrs 
Aniva Datta told, me caustically 'Madam, this is 

* Tripura. No police will come to help you. 1  I 
suppose this statement speaks volumes about the 
state of affairs. 
At around 1.30 P.M. again, Mr Janardan Debnath 
• came up to me again and said to me in a 
•confidential tone that the situation is reaching 
boiling point and if I dont sign the papers 
immediately, it will explode and no ne •will be in 
a position to protect me from the crowd ou:tside. 

Mr Saha also referred to Annexure F, annexed in 

M.P.No.133/2002. The same was a communication dated 

9.8.2002 addressed to the Chief Postmaster General, N.E. 

Circle, Shillong byA  the Member (Personnel). By the said 

communication the Member suggested certain remedial steps 

like cancellation of any orders got signed/issued from 

DPS under duress and threat. Mr Saha submitted that by 

the said communication, the authority, in fact directed 

the appropriate authority to take punitive measure 

against the applicants. No such direction is discernible 

from the said communication. The said communication only 

reflects the reaction in response to the events that took 

place' on 5.8.2002. 'The. Member (Personnel) only offered 

some of his suggestions. As a matter of fact the 

authority on its own also caused an enquiry into the whole 

matter as reflected in Annexure B of the written 

• 	'statement. Th.e administrative enquiry only posited the 

/ 	 factual situation as was found by the Inquiry Officer. 

The said enquiry was not relating to any enquiry on 

misconduct. It was only an enquiry on the events that 

took place on 5.8.2002 1  which was reported by the 

respondent No.6. 



1 

I 
	

13 

9. 	The order of transfer was passed on administrative 

exigency to bring order and harmony. The order in 

question, in the fact situation cannot be held to be an 

order that was passed as a punitive measure. In Lilaram 

Bora (Supra), the High Court interterred because the 

order of transfer was made based on the complaint which 

was the foundation of the order. The aforesaid case was 

distinct from the present case. Here the applicants were 

transferred on administrative grounds. In Lilaram Bora's 

case the High Court had succinctly observed that had 

there been a case of undesirability of the applicant's 

stay at the Gauhati Airport for administrative reason 

(harmony among the staff posted at one place..... ), the 

conclusion might have been different as was indicated in 

the judgment. No law requires an employee to be heard 

before his/her transfer for the exigencies of administra-

tion. Reference Director of School Education, Madras Vs. 

0. Karuppa Thevan and another, reported in 1996 (1) SLR 

225 (226). Admittedly, the transfers of the applicants 

are not in violation of F.R. 15 and 22. So long a 

transfer is made on account of exigency of administration 

and not from a higher post to a lower post the transfer 

would be a valid one and not open to attack on the ground 

of Articles 14 and 16 of the Constitution of India. 

(Reference: E.P. Rayappa Vs. State of Tamil Nadu, 

reported in 1974 (2) SLR 348). The transter did not 

involve any reversion to attract interference by the 

Tribunal. The impugned order of transfer was seemingly 

passed bonatide and no discernible grounds are assigned 

to contradict the bonafide.. We are also not pursuaded to 

accept the arguments of Mr Saha to the effect that Rule 

31 is no more in operation. Mr Saha did not dispute that 

no.........* 
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no such order was passed by the authority deleting Rule 
37 

from the statute rules. The decision rendered by the 

Ahmedabad Bench of the Tribunaj in O.A.NO.250/1994 and 
12 

like cases referred to by & Saha are distinguishable on 

facts. As per the judgment, the transfers were not within 

their Own cadre and within the limits prescribed for such 

cadre. The decision rendered by the High Court in Nikunja 

Deka's case (Supra) involved a transfer passed malafide 

Since the petitioner in that case was not in the good 

books öi the Vice Chancellor and the Vice Chancellor 

wasnted. to get rid of him from the campus at Jorhat. The 

case referred in Ramzan Ali Ahmed (Supra) is a case on 

facts. Transfer of the appellant in the said case 

jeoparditsed the applicant's tenjire of service. That was a 

case in which the transfer was made from a non-plan 

school to a plan school. Thai 
Vas also a proven case of 

colourable exercise of power. 

8. 	
Mr U.B. Saha, the learned Sr. counsel for the 

applicants, also submitted that each of the applicants 

are office bearers of the Union and as per the Policy of 

the Government the applicants ought not to have been 

transferred out from Agartala. The learned Sr. counsel 

also submitted that the applicants only sought to 

ventilate their grievag and that all of them acted in 

discharge of their trade union actjvjies We find it 

difficult to accept the plea of Nr Saha justifying its 

right. There are more ways of killing a cat than by 

• 

	

	
chocking it with cream. Trade Union activities is also to 

be confied within the parameters of law by which ech 

• citizen is protected. Trade activities are not above law, 

such stir are also required to conform to law, keeping in 

mind the peace and dignity of each individual. The 

official ............ 
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official guidelines guide, law only binds. On the given 

facts and circumstances, the authority only Look the 

impugned measure to bring peace and harmony in the 

establishment. 

£0. 	Though we uphold the order of transfer on the 

±acts and circumstances of the case, we have given our 

anxious consideration on the plea of the applicants, 

namely Smt Aniva Dutta in 0.A.No.307 of 2002 and Smt 

Ajita Dutta in 0.A.No.310 of 2002. Both the applicants 

are ladies who are having their tamilies at Agartala. in 

the circumstances, we are of the opinion that those two 

applicants, namely Aniva Dutta and Ajita Dutta may submit 

their representations ventilating their grievances before 

the competent authority and if they make such 

representations within two weeks from the date of receipt 

of this order, the authority may sympathetically consider 

their grievances and pass appropriate order, keeping in 

mind the administrtjve exigencies. In such eventuality, 

the authority shall consider their representations 

preferably within a month from the date of receipt of 

such representations. Till completion of the aforesaid 

exercise in respect of the applicants in O.A.No.307/2002 

and 0.A.No.310/2002, the stay of the order of the 

transfer shall continue in respect of those two 

applicants. 

1.1. . Needless to recite that the Courts or Thibunais 

are not Appellate Forums to decide on transfers of 

officers on administrative grounds. As was observed by 

the Supreme Court in State of M.P. and another Vs. S.S. 

Kcurav, reported in (1995) 3 SCC 270; "It is for the 

administration ............. 
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administration to take appropriate, decision and such 

decisions shall stand unless they are vitiated by 

majafjdes or extraneous consideration without any factual 

background.' 

On evaluation of the facts and the factual matrix, 

we are of the opinion that the impugned order; of 

transfer was passed on administrative ground and the 

same was passed bonafide. The impugned transfer order is 

not vitiated by arbitrariness or malafide exercise of 

power. 

13. 	Subject to the observations made above, the 

applications stands dismissed and the interim order dated 

26.9.2002 stands vacated in respect of 0.A.No.308/2002 

and O.A.NQ.309/2002. 

NO order as to costs. 

Sd/VICE cHIBeiAN 

.d/ MEER () 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH 

Original Application 	 of 2002 

Sri Janardhan Debnath, Postal Assistant 

Son of Late Hriday Debnath 

resident of Sripalli, Badharghat, Arundhatinagar - 799003 

Agartala 

Applicant 

VERSUS 

Union of India 

represented by the Secretary to 

the Ministry of Communication 

Government of India 

NewDeihi - 110001 

The Director General, Posts 

DakBhawan, 

NewDelhi- 110001 

The Chief Postmaster General 

North Eastern Circle 

Shillong - 1 

The Director of Postal Services (Head Quarters) 	 .• 	 • 

Office of the Chief Post Master General, 

North Eastern Circle 

Shillong- 1 

The Director, Postal Services 

Agartala Division, 

Agartala-799001 
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Smt Trishaijit Sethi 

Wife of Sri K. S. Sethi 

Director of Postal Services 

Agartala Division 

Agartala-79900 I 

Sri L. Laihiunna, 

Director Postal Services (Head Quarters) 

Office of the Chief Post Master General 

Shillong- 1 

Sri B. R. Haldar 

Asst. Director 

Office of the Chief Post Master General 

Shillorig- 1 

Respondents 

DETAILS OF APPLICATION 

PARTICULARS OF THE ORDER AGAINST WHICH THE IS MADE. 

The application is directed against the office Memo No. vizl1-412002-2003 dated 

10.09.2002 issued by the Director of the Postal Services (Hq.), office of the Chief 

Post Master General, Ne Circle, Shillong. 

JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter of the order against which he wants 

redressal is within the jurisdiction of the tribunal. 

LIMiTATION 

The applicant further declares that the application is within limitation period as pre-

scribed in Section 21 of the Administrative Tribunal Act, 1985. 

Contd. Page 3 
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4. 	FACTS OF THE CASE 

4.1 That the applicant is a Citizen of India and working under the Department of Post of 

Union of India and at present working at Agartala Head Post Office under the Direc-

tor of Postal Services, Agartala Division. 

4.2 That the applicant was appointed on 08.06.1970 and subsequently promoted to the 

post of Postal Assistant. After his appointment he is rendering his service to the 

satisfaction of the Departmental authority from the date of appointment till date. The 

applicant did never face any disciplinary proceeding and I or any other punishment or 

caution rather he was commended several times for his devotion and efficiency. 

4.3 That it is stated that the employees working under the Director of Postal Services, 

Agartala Division are members of various employees Organization namely National 

Federation of Postal employees, Federation of National Postal Organization and 

Bharatiya Postal Employees Federation. The applicant is the President of Agartala 

Division, Branch of All India Postal Employees Union, Group-C which is federated 

with the National Federation of Postal Employees registered under the Trade Union 

Act, 1926. The applicant is the General Secretary of the Tripura State Committee of 

Central Government Employees as Leader of Staff side, Regional Joint Consultative 

Machinery, North Eastern Circle, Shillong for negotiation with the authorities re-

garding the problem faced by the Group-C & Group-D employees of Postal Services 

of North Eastern Circle. 

4.4 That from 5th December to 18th December, 2000 there was a General Strike of Postal 

Employees all over India called by Joint Action Committee comprising of Federa-

tion of National Postal Organization, Bharatiya Postal Employees Federation and 

National Federation of Postal Employees federated body of All India Postal Employ-

ees Union Group-C & Group-D took the leadership in that strike for fulfilling the 

economical demand of employees of the Postal Department. It is to be mentioned 

here that the aforesaid strike was declared illegal by the authority, but due to mass 

employees participation, the authority could not initiate any disciplinary action against 

the Postal Employees including the applicant. On 20th December, 2000, Smti Tnshaljit 

Sethi, (Respondent No. 6 herein) joined as the Director, Postal Service, Agartala 

I. 	Contd. Page 4 
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being transfened and posted. After her joining as the Director, Postal Service, Agartala 

Division, she tried to interfere in the Trade Union activities of the applicant's Asso-

ciation / Union work and threatened the Postal Group-C and Group-D employees 

who are the members of applicant's Union and also told the applicant and Sri Haru 

Dasgupta, Smti Aniva Dutta of Agartala of Head Post Office and Ajita Dutta of D.P.S. 

Agartala Office to give up their Union activities and failing which the aforesaid em-

ployees including the applicant would have to face the dire consequences and she 

would not spare anybody, if necessary she would take-up the matter with the authority 

for transfening the applicant and his followers Group-C & Group-D employees out-

side the State of Tripura. She (Respondent No. 6) also misbehaved with the Group-C 

& Group-D employees who belong to the Union of the Applicant. 

4.5 That regarding the misbehaviour and misdeeds of Smti Trishaljit Sethi, Director, Postal 

Service, Agartala Division with the Group-C & Group-D Postal Employees belong-

ing to Applicant's Union were also taken-up by the applicant's Union with the Secre-

taly, Ministry 'of Communication, Department of Posts as well as the Chief Post 

Master General, North Eastern Circle, Shillong. Copies of the letter dt. 14.05.2002 

and 07.03.2002 are annexed hereto and marked as Annexure 1 collectively. 

4.6 That on 29th & 30th July, 2002 said Smti Trishaljit Sethi, Director, Postal Service, 

agartala Division issued charge-sheets to Sri Mrinal Kanti Das, Postal Assistant and 

Sri Kanti Ran an Debbarma, Dy. Post Master, Agartala Head Office. Regarding the 

action taken by Smti Sethi (Respondent No. 6) against the aforesaid persons the gen-

eral employees of the Postal Department, Agartala Division expressed their unhappi-

ness. 

4.7 That on 05.08.2002 a delegation of 10 members of All India Postal Employees Uti-

ion Group-C & Group-D and National Union of Postal Employees Group-C & Group-

D met with said Smti Trishaijit Sethi, Director, Postal Service, Agartala Division in 

her chamber at 11.00 AM under the leadership of the applicant and Sri Pradip 

Chakraborty, Partha Chakraborty, Sri Haru Dasgupta, Aniva Dutta and Smti Ajita Dutta 

with a request to withdraw the charge-sheets issued under the relevant Rules against 

the aforesaid 2 (two) employees. At the time of discussion said Smti Trishaljit Sethi, 

the Director, Postal Service, AgartalaDivision (Respondent No. 6) misbehaved with 

the Union Leaders including the applicant and threatened them. After the completion 

Contd. Page 5 
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of the discussion she (Respondent No. 6) ultimately dropped the charge-sheet in 

question. 

4.8 That on 6th August, 2002 said Smti Trishaijit Sethi (Respondent No. 6) made a false 

and fabricated allegation to the Chief Secretary, Govermnent of Tripura, Agartala against 

the applicant and his associat4. namely Sri Ham Dasgupta, Aniva Dutta and Ajita 

Dutta, copy of which was given to the Principal Secretary to His Excellency the Gov-

emor of Tripura and Secretary to the Hon'ble Chief Minister. The Chief Secretary, 

Government of Tripura sent the aforesaid letter to the Superintendent of Police, West 

Tripura and who subsequently transmitted the same to the Officer in-charge, West 

Agartala Police Station and which was ultimately treated as F.I.R against the applicant 

and his associates. It is to be stated here that the allegations, made by Smti Trishaljit 

Sethi, Director, Postal Service, Agartala Division (Respondent No. 6) agamst the 

applicant and his associates in her letter dated 06.08.2002, are false and fabricated 

and was done only to harass the applicant and the members of his Union with an 

ulterior motive, so that they can not continue their union activities for the interest of 

the Postal Employees. It is stated that the employees assembled in the Chamber of 

Smti Trishaljit Sethi, Director Postal Service, Agartala Division (Respondent No. 6) 

neither misbehaved with her nor used any objectionable language as alleged in the 

letter dated 6th August, 2002 by Smti Trishaijit Sethi, Director, Postal Service, Agartala 

Division to the Chief Secretary of the State of Tripura. Despite that on the basis of the 

sasid FIR, a case under Section 342 / 353 / 506 /34 IPC being West Agartala P. S., 

Case No. 172/02 against the applicant and against Sri Ham Dasgupta and even the said 

two female employees were not spared. Consequently the applicant had to obtain bail 

against the said false case. 

A photocopy of the F, I. R. form along with the copy of the letter dated 06.08.2002 

which has taken as complain are annexed herewith and marked as Annexure 2 collec-

tively. 

4.9 That Smti Trishaijit Sethi, Director, Postal Service, Agartala Division (Respondent 

No. 6) also informed the Chief Post Master general, N. E. Circle, Shillong regarding 

the alleged incident of 05.08.2002 and in response thereto, as it appears the Post 

Master general ofN. E. Circle, Shillong sent 2 (two) officers namely Mr. Lalhauna, 	- 

Director, Postal Service (Head Quarter), Office of the Chief Post Master General 
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S 	IL 
and Mr. B. R. Haldei, Asst. Director of the office of the Chief Post Master General, 

Shillong for an enquiry about the alleged incident happened in the office chamber of 

Smti Trishaijit Sethi, Respondent No. 6 and accordingly the aforesaid 2 (two) offic-

ers came to Agartala on 29/08/2002 and they discussed with the applicant and other 

employees who were in the delegation at the time of discussion in the chamber of 

Smt Sethi (Respondent No. 6). After enquiry they found nothing against the applicant 

and his associates in the delegation and hence the authority did not find any reason for 

taking any disciplinary action against them. But on 10/09/2002 vide office Memo 

No. Viz/1-4/2002-2003 the applicant was all on a sudden transferred from Agartala 

Postal Division to Meghalaya Postal Division under Rule 37 of P & T Manual. 

A copy of the transfer order dated 10.09.2002 is annexed hereto and marked as An-

nexure 3. 

4. 10 That it is stated that the impugned transfer order was issued not for any public interest 

but as there was a hitch/bad blood between the Respondent No. 6 namely Smti Tnshaljit 

Sethi, the Director, Postal Service, Agartala Division and the applicant and his associ-

ates Union members, who were in the delegation on 05/08/2002 and as the applicant 

was an eyesore of Smti Trishaijit Sethi (Respondent No. 6) and he was a Union activ-

ist, he has been sought transferred, previously also she threatened the applicant that 

she would tranrfer him outside the State of Tripura if the applicant did not act to her 

dictate. It is also stated that the basic reason behind the transfer of the applicant and 

deemed release order (Annexure 3 herein) issued by the authority only to satite 

vengeance of Smti Trishaljit Sethi (Respondent No. 6) against the applicant not for 

any public interest but for extraneous consideration and as such said transfer and 

deemed release order is unreasonable, unfair and malafide and violative of Article 14 

of the Constitution of India and as such liable to be set-aside. 

4.11 That the transferring authority misused its power by transferring the applicant from 

Agartala Postal Division to Meghalaya Postal Division in the guise of interest of --  

service. it is also stated that, if, the Hon'ble Tribunal be pleased to crack the shell of 

innocuousness which wraps the order of transfer and the deemed release order (An-

nexure 3) then the Hon'ble Tribunal would find the real purpose behind issuing te 

impugned transfer and deemed release order. 
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4.12 That though in the Rule 37 of the P & T Manual the word public interest is used for 

achieving a defmite meaning and objective. In the impugned transfer order there is 

nothing regarding the public interest but in the interest of service. It is stated that 

interest of service always may not be the public interest, therefore, the Hon'ble Tn-

bunal may call for the relevant files from which the transfer order is originated and 

the files relating to the enquiry done by the aforesaid 2 (two) Officers Sri . Laihluna, 

Director, Postal Service (H.Q) and Mr. B. R. Halder, Asst. Director, office of the 

Chief Post Master general regarding the alleged incident of 05/08/2002 in the cham-, 

ben of Smti Trishaljit.Setj3j (Respondent No. 6). It is further stated that applicant's 

service is only transferable within the Agartala Postal Division, not outside that. As 

such the Respondent No. 4 has no competence over the service of the applicant and 

even he can not issue the order of transfer under Rule 37, P & I Manual. 

4.13 That according to Rule 37A of the P & T Manual the general transfer of an employee 

of the Postal Department has to be made in the month of April of the relevant year, so 

that an employee shouid not be transferred during the academic session of their wards. 

It is stated that one of the son of the applicant is prosecuting 3 years' Degree Course 

whereas another daughter is a student of final year of B. E. (Electnical) in the Tripura 

Engineering College. Due to the impugned order ofiransfer of the applicant is issued 

in the middle of the academic session his wards as aforesaid will suffer irreparable 

loss which can not be compensated in any way and the family life of the applicant will 

be ruined. It is further stated that the aforesaid Rule 37 of the P & T Manual has no 

application, so far the applicant is concerned as the authority subsequently modified 

the condition of service and the transfer liability of the applicant is within the Agartala 

Postal Division. Any transfer including the impugned transfer order of applicant be-

yond the Agartaia Po$a1 Division is unfair, unreasonable illegal and violation of staut-

tory provision and hence liable to be dismissed. A copy of the letter dt. 23.08.90 is 
annexed hereto and marked as Annexure-4. 

4.14 That the impugned transfer having been punitive in nature it has been issued contrary 

to the provision of F.R 15 and as such it has been issued in violation of rules. 

4.15 That the Respondent No. 7 collusively with Respondent No. 6 has issued the im-

pugned transfer order to achieve circuitously what could not achieved fairly and le-

gally To quence vengeance the impugned transfer order has been issued, not for any 

Contd. Page 8 



[Page 8] 
	

1. 
other purpose. 

5. 	GROUND FOR RELIEF WITH LEGAL PROVISIONS 

For thatthe impugned transfer order has been issued in violation of rules vis-a-vis 

Rule 37 and 37A of the P & T Manual and F.R. 15 and as such it is liable to quashed. 

For that the impugned transfer order has been issued malafide not in the public inter-

est or in the interest of the service and as such is liable to set aside and quashed. 

For that the impugned transfer order is punitive in nature and as such it violates the 

provision F. R 15 and as such in liable to be set aside and quashed. 

For that the impugned transfer order has been issued by an authority having no control 

or superintendence / competence over the services of the applicant. 

For that the impugned transfer order has been issued on extraneous consideration and 

it veil to lifted it would reveal that the said order has been issued to satiate personal 

vendetta of the Respondent No. 6 

For that the impugned transfer order couched with the deemed release order is liable 

to be set-aside and quashed. 

For that the rest would be submitted orally at the time of hearing. 

DETAILS OF THE REMEDIES EXHAUSTED 

The applicant declares that since the impugned order contains the order of transfer as 

well as of the deemed release he was not in a position to submit a representation to 

the higher authority and he was faced with imminent effect. 

MATTER NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER COURT 

The applicant further declares that he had not previously filed any application, writ 

petition or suit regarding the matter in respect of which this application has been 

made, before any court or any other authority of any other Bench of the Tribunal nor 
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t 
any such application, writ petition or suit is pending before any of them. 

8. 	RELIEF SOUGHT 

In view of the facts mentioned in para 4 above the applicant prays for the following 

reliefs 

This Hon'ble Tribunal be pleased set aside and / or quash the impugned office 

memo no. viz/1-4/2002-2003 dt. 10.09.2002 issued by the Director of Postal Serv-

ices (Hq.), office of the Chief Post Master General, N.E. Circle, Shillong forth with 

and in no time. 

This Hon'ble Tribunal be pleased to direct the Respondent and each of them 

to allow the applicant resume his duties on the previous place of posting i.e. in the 

place from where the Applicant has been sought to be transferred with special leave 

for the intervening period of the deemed release and the day of resumption. 

This Hon'.ble Tribunal be pleased to pass further order or orders; direction or 

directions as deem fit and proper having regard to the circumstances of the case. 

9. 	INTERIM ORDER, IF ANY PRAYED FOR 

Pending final decision on the application, the applicant seeks the following interim 

relief 

This Hon'ble Tribunal be pleased to stay the impugned office memo no. viz/1-412002-

2003 dated 10.09.2002 (Annexure 3 to the application) and to allow the applicant to 

resume duties in the previous place of posting 

10. PARTICULARS OF BANK DRAFT FILED IN RESPECT OF THE APPLICATION 

FEE 

11. 	LIST OF ENCLOSURES 

1. Bank draft 

2.. Copies of the application for service - 8 nos. 

File size Envelop 	 . 	8 nos. 

Vokalatnama 
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VERIFICATION 

I, Shri Janardhan Debnath, son of Late Hriday Debnath, age 53 years, working as the 

Iosta1 Assistant (Incharge Speed Post) in the Agartala Head Post Office, resident of Sripally, 

Badharghat, P. 0. Arundhatinagar, Agartala 799003 do hereby verify that the contents of paras .. - 

4........ to I .1'.. are true to my personal knowledge and paras 4 ... Q.. to . .4.'. 6-is believed to be 

true on legal advice and that I have not suppressed any material fact. 

Date: Lii 0 9,. 2_661 

Place: Al1ikCJA 
	

iignatureof applicant 



To 

The Registrar 

Central Administrative Tribunal 

Guwahati Bench 

Guwahati 

Form II 

(See Rule 4 (4) 

RECEIPT SLIP 

Receipt of the application filed in the Central Administrative Tribunal, Guwahati Bench 

by Sri Janardhan Debnath working as the Postal ..Assistant in the Agartala Head Post Office 

residing at Sripally, Badharghat, P. 0. Arundhatinagar, Agartala-799003 is hereby acknowl-

edged. 

For Registrar 

Central Administrative Tribunal 

Guwahati Bench 

4/. 



LANNEXLRE' -  
Phone 33640129 

I4APIO14AL FE1DRATIQN OP POSTAL EMPLOYEEs 
I)-?, Sarmu Piace, P(aI Staff Quarter9, 

Mandic Moig, Nw DcUii-110001 

I?f No. 1'— 48/Tripura 	 DL'le(l ....... 

TO 
Srnt. Aparna Mobile, 
Nember (x&'s) 
Postal Services 3oard. 
New Delhi - 110 001. 

Sub. $ High handed and vindictive attite of Director of Postal Services 
Agartala. 

Madam, 
This Federation Is very much constrained to 3ay that the working 

atmosphere . in Agartala has smached the worst Condition due to high handed 
and vindictive attitude of the Director of Postal ?ervice5, Agaxtala for 
your kind: perusal we are enclosing copies of resolution as also copies of 
documents we have received from Agarta]a. 

The perusal of the same will reveal that the D.P.S. is challenging 
the expertise of the medical preCtitier1 that too even without referring 
the GrplOyccs for 'second nedicl opinion. 

The D.P.S. is acting against the union leaders affiliated to NFPE. 

The errloyees going on leave on production of .C. are not allowed 
to resume duties after expiry of leave wher they cane to Join with a 
certificate of fitne5S 

The off iials taking leave of one day to . attend the customary and 
ritual ceremoney are treated "dies-non". 

The D.PL. is doing So many things for whch She is not authesiSed 
under the rules. 

The atmostphere is so surcharged that it may burst, into resicQ - 
at any moment* we apprehend. Jeopardising the smooth functioning of the 
Postal Services.Before the situation reaches such a .1. Siae this ede-
ration rec!ue5ts you to kindly intervene and do the needful SO that the K1 
high handed attitude of the DPS is abandoned and cordial relation with the 
staff Is retored0 

Yours faithfully. 

EnclzAS above. 

Copy to : 
5)C- (DC-i R/J SHARW4 ) 

1cffg.Secretary cnera1 

1-2. Oeneral.Secretary.piII, p..i, E.D)i0fl 
3-4. Djvi. Secretary, P-III,p'.IV, Agartala-799001. 
5-6.t..45jvjsjonal Secretary E..D./ Circle Secretary 
7-8 Circle Secretary P-IV/p...III N.E.Circle 
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ALL INDIA POSTAL EMPLOYES UNION: CLASS —XII 

No.NEC/PIiJ/Agaj.Ja 

To, 
Sri Vijay Chitale 
Chief Pos1jnstz. General, 
N. E. Circle, 
Shillong-793 001. 

NNEXUREJ-- J 
Dated Shillong the 07/23/2002. 

4 

Sub:- Anti en1plo,3ees attitude/ maniier of the I). P.S. Agartaja. 

Sir, 

it has been repoi'I:ed that the D.P.S. 'l'riptx-a is initiating anti Staff/Union gesture at Agartaja, 

An example to the above, will speak of her unexpected and unjust attitude towards the staff/imion which is not at all tenable, 

o of the staff of RadhakjsJore1)I,. proceedl on leave on medical graound. 
On expiry of the leave, when they went, to join with fitoess certificates they were not owed 
to join their duties on that day. When they went on leave on medical ground the DI'S, Agartaja forwarded 

those medical certificates produced to the medical board for second 
opinion. During the period of leave the medical board did not call them, and thus not 
allowing the officials to join their duties is not permissible according to rule in existence. 

On Afft 
MarcJ, 2002, the Divisional Secretary, Sri Haru Dasgupta and four 

other members visited Radhakishorepur for an organising tour in connection with n]obilisatjoii for the 14th 
March, 2002 unioji l)I'Og:nine and when they came to know about the fact, discussed detail with 

kjs1o)t ht H.  and the ter allowed the officials to join their duties on 05th Mrch, 2002, 
the Postmaster, Radha 

 

Amazingly, the D.P.S. AartaJa called HarU Dasgupta for explanation as why 
Sri Haru Dasgupta had met the Posüiiaster. Radhaidshorpur and discussed thereat and the 
reply of which to be furnished wiffiu j seven days of time. Never in anvhere, 

A Secretary has so far been asked for ela1atior if he Undettakes tour progx11uI15 for Organisation matter 
which is an infringement of the democratic right. 

I) 	 Having been disgmuntJe by the derogatory behavior and 
n1mus of the PS, Agajtala , a delegation of 

the stiff met the DPS to urge for immed late annulment of the 
said letter of explanation to the l)ivisional Secretary but surprisingly within moments, Police 

arrived at the spot and the DI'S left the place with police escort, which ias Unwarranted and canflot be defd1 

Tlerefore you are requested kindly to advise the DI'S Agartala to forbear from this type of anti employee/j.1j L.:nion design&
-j attitude henceforth arid revoke the said letter of expianajo0 forthwid so that situation does not turn from bad to Worse and the Cordial relation between the staff and the adn 1iiiisation be maintained 

A line in reply with suitable action is ;oiicitcd. 
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. (a) Gcacra Diary Reterzicc 	Lutry 	 O 	,,, 	
... 	 ... 	 U 

(b) *Occrcr1ae  of ofl'eue 	 . 	... 	. ..'Date,.. 	 or.. 
\ 	

1 b 	JJc. 
• • 
	 (C) Informtjj 	c;d DatC, 

	.0 9 	... 	 1). No, .. '). DJ .... 
at the 1,  ojc  S.aUon 	 . 

a 4. Ty PC o( ioicJaUCn  

Pacc ofQcc;e 	(t J) 	.toi 	Dl 	nn 	 .?o (uk 

. 	 , 	i 
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(c) 	DatfYa 	f 	 ... 	• 	
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,. 	.., 

(C) 	PLsport 	.• 	 iu,., LOWN) ..: 

Occuatov 	.Qri Q)\/\:'. Q_i\J(1  \.u)i 412., 	 ..., 	. 	..... 	.• 
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StZI)jCCI: (I1I() nnd 	

I)irCcor 
IOStaI Services.AiriiJi on Sh A tTil-st 2002 

. 	

: 	 .. . 	. .. 

:. 	Sir, 	: 
I lus i to LpOz t to yu [ilL LII) nc cIe 	oI i in 

gl]erao and assd(IIt o D 
CCLO1 PosaJ 

;:i ' :•; 	
AartaIa on StIIA ugust 2002: S 	 • oi 

5h 	
, 'Vent to Ifl)'OfliCc at Irotrcj I 0 i\j, 	1iUJ 

Ehcieaftci. the unjo,i leaders, Mr. Janar(19fl Dcbiiaili and Mr ham Dasgupt and others caine to 
my chamber an 

dcman 	that 
the charge sheet issuj by the deparm 	

to Slid Kantj Debbarjna n 
ist be \VItlicJra\n on, edIatCJ\ as he is I 	pj,11 	1 111 ( 1 1 the POWC: to 	itlidi d\\ a chaige  sheet IS \ ested 'VIII 	c 	uef Post 

Gc1j (Chief P'JG) ho is at ShiIjor 
	F1ie ' cie ho e c 

Vciy voclfeiotis and 
insis nt, upon which i sug stcd th it a ft j) rcsc , i111011 ma be Sn bin, I cd "Inch I could 

loi \\ aid  to the Chiçf PMG 101 n c ss u' act Ion 	hc ii fusc U to do so and Insi stcd 1lJ)0ii 

• 	inc 10 Wi tlidra w it at once, 
At thLs stage, spoke on pho 

	
to the Dizec)r Postal Scivjc (HQ) 

in the O/0'Cjijef PMG Sh]illon'g who also spoke t Shri .Janardaji Debjm,i 
explaining to him that th'ev may 

sizbn 	a r
epieseil(atjoji to his o!'flç tllroueJi the DPS \garta1 To this also, they did not cc and bccm1 lIlOz c 	Ii ted iiid sin ted shoutinu 	and USj 

ILICIge

c rell 	(aioth. S 	5 	

flp 
lfljI1[ 	Or so) I 

eo up and wnlkçcj IOWa,cjs the don, Slmri I lain 
nod ano(hic,. cmpio.e e 

 (an 1xtma Deptil StanJ) Vendoi.01011 leader of' the ED Agents Posted at Secietarhit Post Ol'flc 
whO5 name 1 an 'I recall) blocked tile door and two ladies Suit. Aijia Dutta and Sn,t 

Aiim 
Datta held Inc by the uppci 

• 	
arms and diaed 'ne into another 

100111 1 wa so tuken aback that I Scrc1inccl loudly, 

crvinfl ibm help. NC\'eriIilcss thi 	breed 'ne into a Corner of,  the ioo 	and ihIcg,jy 
dt med me there: 
I also saw that outs ide my eli,j ber, in the Conjdoi-  there WCIC about 1 00 odd People 

stationed In ihik 	
Sever,I l;,dies and mcii licr)ecj tn 	

Im I fart, I)asLtIpt.t 
1ePcatedly (tttflted 

flhc ind gave iI]eitj,1 
Specches against me with \Vrongfu and 

	- 
nialic0 	S[atCic0ts Fro111 time to time Slid ianamclan Dcbn,th \oul(J COIOC to me and 

• give ultin11111l11 to sign the papers for 	
the charc sheet He said tha as SOOn 

as I sign it. I will be a'lhowcj to go. I iust kcpt quiet eacl tun •  
I the,1 wet. lo\vflrds the 'i,tdo 	i:id on SCCj' 5Oiml po) ice CoIi:iffl)tCS L'cI 	shouted 

.?and Sucui1ed lr liet p. bc:nin g  the ''ii,do 	grills \vi;) inc hands to draw

13  

 tliir attcntjo1 
1\ 	ii) 	I( oil (Ii it thic 	\\ 	t 	I it ii)fl j 	''1 hi 	III 	I hi 	I I( 	Ill l) 	I (JIj 

tcc nit )t'. 	bitt in nn'  caflic iiu Ii 	J)j 	taiilj) in bc!8) .\i ibis .\i 	, '\fija l)atu, 
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flItIL ill)' 	i\ lid tin [hIS i' I ILII 1 No l'OhiL \ ill LOI11L Ic) hic If\ Oil 	I 	 \ .___S._._. this Statement speaks volumes about the state ol affairs 
 at ouncl 1 30 	again, Mr. Jn n dan !Jchnath c irnc up to mc itid s cNo mc n i 

confldcntial tone that the situ Won is ftdchinC hilinn point and ill don t sln the p 
iji • .Lniiiiediately, it will explode and iii) OI1C w i ll be in a posi(ibn [I) protect mc hunt (lie  • crowd outside: 

Giadually, the situation diaw'cd lOt IlL \\Oi  Sc I he postal still stat Rd kaving thc ROom 
and in (heir place dtm 	is look in men 	nienhl' 111c. I seiìscd that 

• the situation is becoin I ig more tcnsc and mortal lv dancrous for mc, so 'hen 'l r. 
Janarclan Dcbnuth caine to inc agiun, I requested to he allowed to speak to (lie Chiet' IMG 
so that I may be able to sign the papers lr wi thdraval of the charge sheet. Therea her, I 
spoke to the Chief 1Th4G who at first did not agree. It was on! alter i con vi need h in that 

1 .3  1 was iii grave daiigcr, lie said [I nit! 
'security, f then siwied the papers wi thid rawi ne the chare sheet, and omit (lien. Was I I

'----. 	 ...............- 

	

allowed iom.o, 	 . 	 0 

uni deeply tormented and shocked by :his mcjdnt and appeal to your kind self'to take' 
necessary action in the matter, The sa ftt and security of the Cciural govt. officers ltcd 
in Tripura is the resonsibihity of the State Govt. In fact, I fear for my life and that of my 
family inch ucling my t\ o small clii Idi ut and I humbl\ submit for 

flCc( Ssai V SCCUI ity loi self and himily. I is due to this deep sense of fear and shack and f'earing for the safety of 
• my children that I have not loded a ftrinnl FIR with the police. As a lady officer serving 

th sincu i ty and dcdicatioii in this I ai hun Not th Eastci n Rcgion of the coun U y and woiking haid to 1  impiove the Postal SLr\ ices in the State this incident caine as th m e ost tfearfiil niiIitmate to mc. 
J1hankii 	you, 	.' 	 . 	 • 

., 	... 	 • 0 ,  

, 0 	 - 	 •,, 	 • 	 . 
. 	 . 	

• 0 0 	 ••. 

. 	. 	• 	 ..' 	•.L,. 	/ 	 ,. 	

•,' 

(Mis 1 Sethi 	
/ 

	

Dirccior Postal 	viccs 	 , 	. 	 • 	-" 	
' Agartala:Ti' ipura 	 . 	• 	 . 	. 

Copy to: 	• 	• 
I ' Principal Scertar)' to the Governor of Iripura. for the kind infbrmation of His 

lency, The Governor of Tripu ra. 
to ('liie1Mjiiist1 	Iripura, fin' the kind infin'iii:itjuii ul'l Joitourable Chief 
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[)EPA.S& rM,NT OF pOSIS 

OFFICE OF lHF Cl-Il F.F P 	A 	 L OS1LS'I'ER GEEA 	.LflLI i:Sl  

th 
Mcnio NO. \'iLI 4/2O022003 	

Dntcd Shillong. 	e lt)-9-202 

The Chief' Postmaster Genel, NOrth Easteni Circles ShIi(kJllg hem eby 

o
rdccch 'he rans i of the frlhowing o c ia)s ol Agarta Ia FotaI i)ivi 

100 

under Rule-3 7 of P&T Manual VuLiV to have imumed late eIlct and in 
time imiterest 

uI - 

Narneof o c 	ndpresentPC of posrug iPOsai L)iviuI1 to which 

pOSte(lOfl 	1 F Slu Janadhan Cebuath, PA, Aart1a {O 	
M.cghalaYa Division 

-- 	. 	. 	 nirnmnac!ar Division 
31Srfl11 Aniva Dutta, PA, Aartaia i-i.'..i.___ 

The above four (4) officials who are bewg transterred Out uf' Agartala 

Postal Division should be relieved with 14th September 2002 positivelY. If they 
ae iot relieved \vitliin the stipulated date, they will be deemed to have kii 

rlicvd. 	 - 

Sr. Siipdt. at' I',Os, Meghalaya Division. Siiin 	wW 

immediately issue the posting order in respect of Shri J anardhari Dcbnath and Shri 
Hani I)as Gupta. The Snpdt. of P,Os, hnanagar Division will also iinidi;t1eIy 

su 
111, ti jrr f;i ropct of Smti. Aniva Dutta arid Smti Ajita L)utta. 

(1./l .111 ,1JNI/\) 
l)im ector of Postal Scrvices( I h) 

Copy to :- 

flit 1)1'S, Agartila. 
illr r. SU11dI. of Post 0 Iflces, M egha lava 1) ivkiot 1. SIn I bug. 

ilie Supdt. ol Post 01.11o, I )harmaiwgar 

The Sr. I'ostmaster. Shi1lng GPO. 
Postmasters AgartaIaIDharTT1a.flaga1 

i1lcia1s concerned. III 

•i. 
flirectr rf P()tflI 	fy1C3( 11(i) 

V ( . 

I) 
 
 
 
 

() 



: Ne 
Copy of the Dte. le€cr No. 20-3.2/90--SPB-I dat 	23-8-90 
addressed to all heads of Postal C1rr1.es. 

ub 	 Deletion of transfer liability clause from 	 : 
Appointment: offer. 	 . 

Si r,.  

	

As fer :!cq stari2ic' prct.ice and convention, 	ire 
a clause n L .e .n.Y:Li oppointreni-. :etters c:E the ernp1oys 1.

f the cePa:rJ. of 	to the effunt tht t:'cy can be 
.ranfe:r 

	

	 in thp ount.ry under special circumstances 

acturl ijority of GroupC and 
Group D onplo 	; • 	 jctc' ... r 	tr.L1sfor liability 

wiied in tn.' 	 I 	 t. .i .;ch a. cndit ion is not 
rcesary in thc nul iitm:rt j. 

•, 	' -.te:as 	con derd 'carefully in 
consvilt.aticn 'J.f1 	ini.st 	c' Lr.w., IL is heteby ordered 

io 	 ':ni;iL 	I.e ttir..co transfrility anywhere 
in the cour1- , 	$i::i.1 or general circurr.stances, should 
from now. on o 1.ieit1cre in the appointment orders !sued to 
Grrup C and Grc'ip D empoy2es of th2 Department of Posts 0  Such 
a Qluse existing in thecaso of the employees already in 
service also 1.s here1y canceilri with immediate effect and thelE 
appointment. o::d: waL1 al ro staid so modified with effect 

om the d.to o iss;e of this 

) 	40 	 c o dccte -9 1-hit these orders may be 
wde publi.c.ty -ic esi got noted by all the Group C and q 

 Group 0, staf.E, ecesa y entry in this bchalf may also be 
made in their. ServIce Eooks, in due COULC P  

5. 	 'Lease ackxxwlerlqo rcceipt 

I, 	 'U. .rE'r'lx wj13 fc1lou 

Y0i'L:faltnIul ly, 

given 

• 	 ,: 	 . 	 . 

1 R .h2., 13,.fl'. IOCRTHY) 
kS&11' Dli CTCR cEt:RAL(s 
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/ 	 DFPT 'iP 	iTS 	 / 

OF THE CHIEF PO5Ti'ASTiP. G!CRAL:N.E.CIFCLESHfl1LOI. 	--1'  
• 	 . • 	 • 	 ,• 

No.Staff/41-2/90 	 Dated shillong, the 6-9-90 

To 	 •, 

pf /l)The Director 	Postal Services, 
g1 \a/Irr1l /Kohima/Itaflagar.  

iw 
3 0 i' 03 Silong/t)ham3naglr. 

P 3 D 

L.O., Eiillong. 
• 	 • 	 .1 :. c.rorp Cf ic3 ;  C ,C'.., Shillong. 

ostister 	b1l.lorg G.P.O. 

7) the J.A.O(I3g), C.0, ShilJ.ong. 

3 T:l e Deinq Sharcs, Ste.ff Section, C.0.,, Shillong. 

L. 	- 	:::-. 	i: . 	...-..' 4. U 	' 4 2 ty cla'se from 

Sir,. 	• 

• 	 A cory o..the D.c. Postc, New D3IhiS letter 
No. 20-42/90-SPB-I dat 23-8•-90 on the ebove mentioned 

• 	subject is sent herew.th for. your information, guidance 
aonecessary ection. 

Rin 
I.. Mr. 	 You r s fa a.th fi..il ly, 

• 	 • 	 .. •:i 	 •; 

. 

( L • I Jfl(  

FijC 	1sebc'( 	 I 	 3tt.Pc/3 rt 	Generel(S&r5 

('op to - 

I 	C:.1 III, 	Sr. 
• 	 ?o3uro3tr, 	J2.:.oivj G.P .0. 

I 	 c 	Lrc 	ccrut 	P 	rin, 
C/Q Supt. of P.O, S - :Lilcr'g. 

ic Circle Secrotrj, Al1 India Potai 
• 	 Adrrin ..istraLive Union, c/a C1- ic P.M.G., 

3Iiu).long-7'3OOl., 

Yo: Chiefro:t -.rnaster General, 
• 	 : 	I .E C'. 	Shiilc:]'o. 

I.. 	

• 


